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Between:

HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE TWENTY SEVENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTIGE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 26989 OF 2024

1B years, Occ.Student,
ara Temple,
Nagar, Ranga

...PETITIONER

Ratnalikar^Knshna, S/o.Ratnalikar Ramakanth, Age
Rio H No.6-88-7/1. Arya Nagar, Neir Venkates-hw
Ntzamabad, presen y residinfat Doctors Colony, L.B.

Phullong,
Reddy.

AND

1 In 9tqlg oI Telangana. Rep. by its principal Secretary, Medical and HeathFamily wetfare DeIartment,' se6reiart]i'alitotngi, iyieraoao.
Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal.

...RESPONDENTS

Petition under Anicre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particurarry one in the
nature of writ of mandamus decraring the action of the r€spondents particurarry the
Respondent No.2 in not considering the petitioner,s request for registration to
exercise web options for admission into MBBS/BDS course under Management
Quota i.e. B and C Category in upcoming counseling for the academ ic year 2024_
25 as illegal, arbitrary, unconstitutionar and consequenfly direct the respondents to
consider and permit the petitioner for register and uproad certificates to exercise
web options for admission into MBBS/BDS course under Management euota i.e.
B and C category for the academ ic year 2024-25 in upcoming counseling
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IA NO: 10F 2024

Petition under Section 151 CPC praying that in the circur

theaffidavitfiledins''rpportofthepetition'theHighCourtmayb

the Respondent Nr"2 to consider the petitioner request fo

uploading certificate; to exercise web options under Managem

"C" Category for ad'rission into MBBS/BDS course in upcoimng

academic year 2O2t' -25 pending disposal of the above writ petit

nstances stated in

e pleased to direct

r registration and

ent Quota "8" and

counseling for the

on.

Counsel for the Pelitioner: SRI KONDADI AJAY KUMAR

Counsel for the Re:;pondent No'1:SRl P' SHILV-l!:.1(UMAR rsOUD'

cP FoR MEJtiiI Ht-Aiinieuru-Y wELFARE DEPATMENT

Counsel for the Re;pondent No'2: SRI G' RAVI REPRESENTI NG FOR SRI A'

PRABHAKAR RACI, SC FOR;dld iiANAVAXA RAO UNIVI:RSITY OF

I{EALTH AND SCIE NCES

The Court made ttre following: ORDER



THF ON'BL THE EF ICF- AI NI' A RAI) IJEF CHt TI TST

THE HON'BLE SRI

AND

IUSTICE .SREENIVA S RAO

rit P No.2 of
ORDER, lPer rhe I lon'bh /be Chul .lLltiz AlaL Aruttte)

Mr. Kondadi Aja1, Iiumar,

petitioner.

learncd counsel for the

Mr. P.Shravan I{umar Goud, learned Government

Pleader for Hcalth, N{edical ar-rd Family Welfare Department

appears for respondent No.1.

Mr. G.Ravi, learned counsel rePresentlng

Mr. A. Prabhakar llao, lcarned Standing Counsel for IGloji

Narayana Rao Universiry of Hcalth Sciences (hereinafter

referred to as 'rhe Universiq.') appears for respondent No.2

2. With the conscnr of the parties, rhe matter is heard

finally

3. In this writ peririon, the peridoner inter alia has prayed for

the following relieE

/
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"llor the feasons stated in thc accot t tl-r'tr't vtrrrJ

ra,l'fidar it, it is herebv prayed that this (lour-r mrv

be p: :ased to issue an aPpropriate rvrit, orrlt lr':

lirccrinn. more parucularly, one in tht' rrrtLrr .. ' I

rvrit :rf mandamus declaring thc acrion ' 
rf thr:

rcsp<:ndents, particularly respondent No.2 irl not

cons, lcring thc pctitioner's rcqucst Ior

rcgrs'ratron to exercise web options fon.ltllis.sic'rr

into NTBBS/tsDS course undcr N{anaQctnent

Quo.a 2.e., 'B' and 'C' Catcgoq' in r.rpcornirli3

coun ;cling For the academrc vcar 20-l'l 2:i r;

i1lega , atbitraty, unconsdtutional anrl

const:cluendy direct the respondents to c()nild('r

and permit the petitioncr for register and rp kr;r'1

celtir:icatcs to exercise web options f<rr lclLllilrsiorl

inro \,{RBS/BDS coutsc under Nlart':ttlcrlncrtr

Quota 1.e., 'B' and 'C' category for thc .tcrtrlcmrc

2024-25 in upcoming counseling anilyeaf

such

dcen

case.

Pass

rTr 2. \ic)ther order or orders 25 1[i5 (-r rur-t

fit and proper in the circumstanccs o I thc

4. Lcarnt f counsel for the petitioner sr.rb mittcd that

inadvertentl. the petirioner could not registcr fr'r admtssion

1

I

I

I

under manai;cment quota 'B' and 'C' categor,'. I'l-rert:[ore' the
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Univcrsity is not permiming the peritioner to seek admission

under Management euota ,8, and .C, 
category. He further

submited that the peEUoner submitted a representation

on 25.09.2024 to the Universin, and rhe University be directed

to decide the said repre sentauon in a rimc bound rnanner.

5. Learned Standing Counsel for rhe University submitted

that the last date of registracio n was 2j.0g.2024 and,thereafrer,

merit Iist has been prepared, which shall be published at the

time of indicaring rhe rveb opdons. Horvever, it is fairry

submitted by him thar rhc rcprcscnrarion submitted by rhe

petitioner shall be dealr rvrth bi, the University rn accordance

with law.

In view of the aforesaid submission and in the peculiar

facts of the case, the \[,rit perition is disposed of with a

direction to the Universin, ro de cide the representation

dated 25.09.2024 submitted bv thc pctirioner within a period of

I
I
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rrvo (2) dal's 'rom today' It is made clear that this Court has

not expressecl anv opinion on the merits of the matrtll'

N{iscella reous applicarions' i[ anv pendine' sha ti sraud

closcd. 'l-her, ihall be no ordcr as to costiD,-K. 
SR,:E RAMA MUBTHY

nsstsraur REGI9trRAR

//TRUE CoPY/' .EcfloN Kar,"r*

"'' u:,:{}iji ?: i E ifi :1 ?h 
y s?j"€'r?Y" Fill# !i#;[: : ; "' : ]i:: :^ ^ ^ "

2. The Regrstra Kalojr N;";;;; iao UnirTersity of'Health :;ciences' Warangal

i ff: $'# llllla:.ru:l#illf i#,["i01"''i?J"?" court ror the state
- 

oii"iungrnrr at HYderabad [oUT]
5. Two CD CoP es
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HIGH COURT

DATED:27 t01tl2024

ORDER

WP.No.269ti9 of 2024
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DISPOSIN(} OF THE WRIT PETITION

WITHOUT COSTS
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